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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD '

DATE__OF__ORDER__:__27-10-1997,

ripee=pmy S LT - g e N ey A

Between -

1.A.Rajkumar - 10.K.Krishna Rae
2. S.Vernkataiah 11 ,vishwanath

3. G.Jangaiah 12.M.Kishan

4. S.Raju 13.K.Ravikanthrae
5. D.Sridhar Rae 14,B.Prabhakar

6. G.V.Raju 15,E.Balaparsimha
7; M.Sham Rae — 16.P.Jagannath

8. N.Hanumantha Rao 17.M.,Chandrashekar
. B.Yadaiah 18,J.5rinivas

+++ Applicants .

And
1.Scientific Adviser te Raksha Mantri
and Director General, DRDC, DRDO HeadQuarters,
New Delhi,

2. Director, DRDL {(Defence Research & Develeopment
Laboratery) Chandrayanagutta, Hyderabad.

«» » Respendents

Counsel for the Applicants : Shri S.Laxma Reddy

Counsel for the Respendents : Shri N.V.Raghava Reddy, Addl.CGSC

CORAM¢

THE HON'BLE SHRI R.RANGARAJAN : MEMBER ‘(A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR :  MEMBER (J)

(Order per Hon'ble Shri R.Rangarajan, Member (A)- ).




(Order per Hen'‘ble Shri R.Rangarajan, Member (A} ).

There are 18 applicants in this OA. They are woerking as .
cacual labourers on casual and centract basis from the year 1986 to
1991, Subsequently it was stated that they were working as LDCs on

\

AL
conselidated pay;but the present status of the applicants WE? not

made clear.

2. This OA is filed praying for a declaration that the action
of the respondents in nct regularising the aﬁplicants against the posts
in which they are working or any‘other suitable pests on the basis of
the long'length of service and qualificaticns, as per the law laid
down by the Supreme Court from time to time :e totally arbitrary,
1llegal and vielative of Articles 14, 16, 21 and 39 (1)(d) of the
Constitution of Ipdia and consequently direct the responcdents teo re-
gularise the services cof the ayplicants against their respective jobs
with effect from the date of the completion of 3 years or any eother

reascnable date in terms of the Supreme Court judgement reported in

1992 SC page 2030 with all consequential benefits.
!

|

3. We have asked the learned ceunsel for the applicant whether'

the applicants have submitted any representation to the respondent

authorities for granting them the reliefs as prayed for in this OA.
Al g

The learned ccunsel for the applicant brought to our nctice the i

Qe caaded -
ccntained in para-6(b) of the OALFhat the applicants have represented
tc the"respective divisien heads" for regularising their services in

the post in which they are now working but the applicants are made te

understand that in case they representifor regularising their serviges,




- 3 -
their services will be dispensed with and their representations will

not be forwarded to the respondents 1 and 2.

4, In view of the abcve submissions, the following directien

is given 13-

If any representatioem af the applicant;z;—pending,
the same shoulé be dispcsed of in accerdance with the
law by Respondent No.2 within a peried ef 2 months
from the date of receipt of a copy of this erder. If

_mip representatiens are not filed, the applicants, if
se advised, may submit thelr :epresentationﬁwitﬁta
month from the date of receipt of a cecpy of this

%ﬂ%t Ank_ :
erder and if representationy & receiyed by the
Respondent No.2 within the stipulated time, then the
same should be dispesed of within two months frem
the date of receipt of the same,

5. Criginal Applicatien is disposed of at the admissien

stage itself., No order as tc ceosts.

W

{R. RANGARAJAN)

Q:LfélﬂMember (J) Member (A)
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Dictated in Open Court, Gr- J
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OA.1444/97

The Scientific adviser to Raksha Mantri and Director General,

ts DRDO, DRDO Headquarters, New Delhi,

2. The Pirector, DRDL (Defence Research & Development Laboratory)
Chandravanagutta, Hyder=bad.

3. ©Ohe copy to Mr. S.Laxma Reddy, Advocate, CAT.., Hyd.

4, One copy to Mr. N.V.Ragﬁava Redd&, AddliCGsé., CAT., Hvd.

W
5, One copy to D.R.(A}, CAT., Hy .

6. One duplicate copy.
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IN THE CIWTREL ABMINISTRA TIVE TRIBUNAL ° °
CHYDZRABAD '
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Dismisgao . b
Dismisskd as withdrawp i
Dismissdd. For Default
‘ . Ordered ejected .
. No order \is to costs. '
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IN THE CEIRAL AUNTRISTRATIVE TRIBUMNAL: HYDERARAD BENCH
AT HYDERABAD

£:4:80.1137/96 in Date of decision: 18.12,96
L

O.A.S5X N0.3985/95

C

.

Betweeans

.

B. Srisailender & 22 others +» Applicents

and

i1.5cientifie Adviser to
Raksha Mantri and Director
General, DRDO, DRO Hgrs,
Kew Delhij. ’

2.Director, DRDI, r
Chandrayvanagutta, Hyderabad. .. Respondents

Zhri £. Lakshma Reddy

i Nv'&%&mmh&AAR Q&ﬂ-

CORAM

+ss Counzel for the appiicants

C SN G Cosa gC-G /‘O'Y' ‘.H'\( ﬁ( 3']'ﬁt'k .(z({ 4:‘(’1

HON'BLE KR, JUITICE M.G. CiAUDHARI, VICE HEIRMAN

Ho RaTowpza PRASED, MEMBER (ADIVE )

ORDER

¢ral Orcder (per Hon'ble Mr., Justice M.G.Chaudhari, Ve

Although it is stateqd that the relief sought by aill

the applicants is similar, in view of the fact that the apnlicants

belong to different categories, ge are of the vView that for the

Sake of convenience @2ch group must file Separate application

arnd relief to the extent of that group may be praved in such

applications. Hence liberty is given to the applicants to take

Steps accordingly. M1A. disposed of,

warfore xfly
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Central Admisistrative Tribunal -
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